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To, 

The Regional Officer 
Regional Office, Gwalior 
Madhya Pradesh Pollution Control Board 
Deen Dayal Nagar Gate-1 
Gwalior (M.P.) 

229) 

Hon'ble Sir, 

Date:-22/02/20 17 

Sub: -Request for compliance of order dated 17/02/2017 passed in 0.A. 
No. 22/2015 (Balwan Singh Vs. State of M.P. & Ors.) 

In 0.A. No. 22/2015 the Hon'ble Tribunal had appointed Commissioner 
for carrying out inspection of the mining area of M/s Shree Individual 

and after physical inspection of the area the Hon'ble Tribunal directed 

the appointed Commissioner to submit its report the Court 

Commissioner Shri Waghmare Advocate carried out inspection of the 

mining area situated at Village Ruhera Tehsil Sevda District Datiya 

situated at bearing Khasra No. 2222/765 and submitted its conclusion 'of 

report which is quoted as follows: 

Conclusion of Commissioner after the site visit, site inspection and 

interaction with villagers is as follows: 

5

Gaurvanvit Jain
Annexure R-1



22Y 

1. Demarcation of Khasra no. 765 and 2222 is proper on the filed. Demarcation pillar's construction and fixation require technical input from mining officiat. No mechanical mining found inside 
khasras during the inspection of the demarcated areas or outside 
the demarcated area of aforesaid leased khasras. 

2. No. instream mining evident during inspection. No other significant 
evidence seen related to instream mining. 

3. Project proponent has hired a dumping yard and issuing transit 
passes from there also. 

4. A checking post about 3 KM away from mining site is in working 
order keeping record of mineral transportation. 

Since the compliance of EC conditions are subject matter of MPPCB 
therefore the Hon'ble Tribunal vide its order dated 17/02/2017 directed 
the RO PCB, Gwalior that, "we are of the view that the RO PCB at Gwalior 
shall go through the report of the Commissioner and based upon the 
observations therein take necessary action in accordance with law by 
issuing show cause notice to the concerned authorities". 

Therefore now the Regional Office, Gwalior may take necessary action in 
accordance with law at the earliest. 

omd 
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(BIJENDRA SINGH TOMAR) 
AGED ABOUT 38 YEARS 
S/0 SHRI BALWANT SINGH TOMAR 
R/0 H.No. 101 & 102 ADITYAPURAM 
BHIND ROAD GWALIOR (M.P.) 
Mobile No: 9826260194 

227 

Copy to:-1. The Member Secretary, MPPCB Paryaravan Parisar, Arera 
Colony, Bhopal (M.P.) 

(BIJENDRA SINGH TOMAR) 
AGED ABOUT 38 YEARS 
S/O SHRI BALWANT SINGH TOMAR 
R/O H.No. 101 & 102 ADITYAPURAM 
BHIND ROAD GWALIOR (M.P.) 
Mobile No: 9826260194 

Encl: 1. Copy of order dated 22/02/2017 
2. Commissioner Report 
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//tT faa// 

frfy hrt tg as 3TET EHjc5 586 faip 13/11/17 

2)2 

ut fhT"An affidavit of the Mining Inspector has been filed (in O.A. N0. 

110/2014). The same is ordered to be taken on recorded. We have noticed the 

contents of the affidavit. However, we find from the Annexure A/I the documents 

of the PCB that they had issued noticed to the Respondent/ Shri Vijendra Singh 

Tomar proprietor of M/s. Shree Individual pointing out that these has been 

breaches of the EC conditions. In view of the breach of the EC conditions, we 

direct that the PCB issue notice for cancellation of the EC/Air and Water consent 

of the M/s. Shree Individual and also impose penalty. It is further directed that the 

PCB will refer the matter to SEIAA for the cancellation of EC and passing an order 

for recovery of the amount for loss caused to the environment. 
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uCommittee meeting at MPPCB Conference Hall, Dt. 05/12/2017 in 

compliance of NGT (CZ) Bhopal Bench order no. 110/2016 (Shri 

Sr. No. Name 

Cukhram Baghel Vs MP Government and Others), dated 17.07.2017". 

1. 

2. 

3. 

ATTENDENCE SHEET 

4. 

5. 

Shri Mohd. Kasam Khan 
Chairman SEAC 

Shri Prashant Shrivastava 
Member SEAC 

Shri Sudheer Shrivastava, 

Law Officer, MPPCB, Bhopal 

Regional Officer, MPPCB, 
Gwalior 

(26 

Dr Abhay Saxena , Senior 
Scientific Officer, MPPCB, 

Bhopal 

Signature 
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ncEORE THE NATIONAL GREEN TRIBUNAL, CENTRAL ZONAL BENCH, 
BHOPAL 

CORAM: 

Date 
Remarks 

PRESENT: Applicant: 

HON'BLE MR. JUSTICE DALIP SINGH, JUDICIAL MEMBER 
HON'BLE Dr. SATYAWAN SINGH GARBYAL, EXPERT MEMBER 

Original Application No, 21/2015 (CZ) 
Ravindra Kumar vs. State of MP & 0rs. 

Min. Corp./State of M.P. : 
MPPCB: 

Order No.25 

Original Application No. 110/2014 
Sukhram Baghel Vs. State of M.P. & 6 Ors. 

Respondent No. 1: 

and 

17h July, 2017 

and 

None 
Shri Sachin K. Verma, Advocate 
Ms. Parul Bhadoria, Advocate 
Ms. Gunjan Chowksey, Advocate 

Order of the Tribunal 

An affidavit of the Mining Inspector has been filed (in O.A. No. 

|10/2014). The same is ordered to be taken on record/ We have 
noticed the contents of the affidavit. However, we find from the 

Annexure -A/1 the documents of the PCB that they had issu¹d 

notices the Respondent / Shri Vijendra Singh Tomar proprietor of 

M/s Shree Individual pointing out that these had been breaches of the 

EC conditions. In view of the breach of the EC conditions, we direct 

that the PCB issue notice for cancellation of the EC/ Air and Water 

consent of the M/s Shree Individual and also impose penalty. It is 

further directed that the PCB will refer the matter SEIAA for the 

cancellation of EC and passing an order for recovery of the amount for 
loss caused to the environment. 

These matters are ordered to be consigned to record. 

In view of the above, the M.A. No. 120/17, 140/17,143 /17 & 

216/17 also stand disposed of. 

(DALIP SINGH) 

(Dr. S.S. GARBYAL) 

.,JM 

..,EM 
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Tel:0751-247202, E-mail www.romppcb gwalior@rediffmail.com 
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GI/ M.S.- NGT 
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8.0 
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4. 

5 

3fpft H GRI Cols 27.2.2017 
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prefr fder � rlcfta ya 6 239 fajcs 29.09.17 yo: U 5. 6444 

zel Hd . 765, 2222 bT 8.0 R }R st sosfdg31ct G -lt A yg 
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GI aI5 1.2.2016 31.1.2017 � F a fab G . 958.33 ta y ia 

eteaIgfaat/qT/ 20 17 

(u. . ia) 

(cat. t. fi) 

fy q ols 1.2.2017 27.2.2017 � 5 aitccs s HET 120000 ye E 26 
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To, 

state Environnent Impact Astesment AuthorttY, M.P. (Goverhment ofdla, Minlstry of Envtronment &orests) 

M/S Shrl Indivtzual, 
Shri Brijendra Singh Tomer, Owner, 
Rlo A-101, 102, Adtya Puram, 

Environmentat Plnning &.Coordination Organdzotlon 
Paryavaran Parlsar, E-S. Arera Colony 

Bhopal-4620 16 
vislt us http://www.mpselaa.nic.in 

Tel:0755S-246697o, Z466859 
Fax : 0755-2462136 

Air Port Road, DlstrictGwalor (MP)474011 

No 9r68 Date. 

Sub:-Case No. 3698/18 Prior Evironment Clearance for Sand Quary (Manual Method) In 
an ansa of 8.00 ha. for production capaciy o 120,000 cumlyear at Kh¡sra No. 765. 
2222 at Vilage-Rutera, Tehsil-Sewda, Dleriet-Date (MP) by Me Shi lndivizual, Shri 
Brijendra Singh Tormer, Owner, Rlo A-101, 102, Adtya Purgm, Ar Port Roed, Districk 
Gwalior (MP)474011. 

/ SEIAA 16 

This has (eference to your letter recelved in SELAA omice on 24.08.2016 and. subeequent 
letters seeking Prior Environmeta Clearanco for the above project under the EIA 
Notiflcation, 2006. The proposal has boen appraod as per preecribed procedure In the ight 
of provislons under the ElA NouTcation, 2008 on the besis of the mandetory documents 
enclosed with the applkcation vtz., the Form- , Appendbk-1 Mining Plan & EMP, the 
additional cdartfications funished n response to the obsanvaions of the State Expert 
Appraisal Commitoe (SEAC) and State Envtronment Impact Assessment Authorty (SEAA) 
constituted by the competent Authorty. 
|. There ts no National Park/Sanctuary and interstate boundary within 10 Km adius. There 

0s no human settement whin 500 m. from mining ste. 

The Sand Quary project ks for production of 1,20,000 cumyear. The mtning wll be 
carried out by manual method. 

lI. The project has been considered n accordance with the provsions of the EIA otfcation 

Issued by the Ministry of Environmert & Forests vde S.o. 1533 (E), déted 14h 
September 2008. 

A. SpecIfic Condittons 

IV. Based on the Infomation submited, as.at Pars (ll) above and others the State Level 
Environment Impsot Assesment Authority (SEIAA) considerod thie case in ts 285 

meeting dtd. 01.12.2015 and decded to accept the recommendatlons of 236 SEAC 
meeting dtd. 01.11.2015. 

Hence, Prior Environmerntal Clearanca is granted for &and Cuary (Manual Method) in an 
area of 8.00 ha. for producion capaclty of 1,20,000 cumiyear at Khasra No. 765, 2222 at 
Vllage-Ruhera, Tehsi-Sevwda, District-Data (M.P) for the ase perlod to Ws Shri 
Indivizual, Shri Brljendra Singh Tomer, Owner, Rlo A-101, 102, Adtya Puram, Alr Port Road. 
Distrigt-Gwalior (MP 474011, ubject to the complance f following specflc conditions as 
recommended by SEIAA & SEAC and subsequent Standard Condtions. 

1. PP ghai not tart minng actvity before axOCuÖan of eae 

Case no.38052015 

oement. 
2. The depth of the pit shall not exced Zm. or watar level whlchever ls less. 

264 

Lafi 
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3 The implemantatilon oha thal grdor by the. NGT (CZ) Bench, Bhopi and Pincpal Bench, 
New Deti th QA No. K015 (Amariant Mish St of MP & othe) shal be obllgatory 
on the pA of PP. A Beormandng ths (mtng octvity, durtcatton should be done oaving 100m. from 
the road bidge as a no mnig zone. Tho demarcaton should be done by the WRD and 
Reveme Qicdals n tho prence ot Minltg Oitr, Data. 

5 The amount Toards rocnon of ho nd in MLA. chal be carted out through the minlng 6. PP chal b reaponle. for dacrepenoy ( en) in th ubnleskons made by the PP to SEAC 
& SEIA, 

7 Plantton shall bctedot on the banks for stblz tion of the banks. 
8. The mining activty ilbe done meuely. 9. Heavy vehicles shall nobe lowod onthe anka for loading of und. 
10. The nd shal betrtportby uiall oley uoo the malh trangport vehlcle. 
11. Trandport vehldet wil.bo covesd wih taurpolne to minimkze dushand prtice emoslons. 

12. For caryng out miring in proxdmlty to any bridoo nor enbankment, approprtate ty 
zone on upsiram MwA a on downstrtm om the portphny of the mning ste shal be 
enured taking nto tount trucurl aer, locaton espec, How rate, etc., ano 

no tnning shal be carted oul in thò calety zone. 13. No lnsream mining shai be slowed. 14. The mining sha be ated out strictiy as per the spprovd mining plan and ensure thet the 
annual replenishent of sad n the mining loese area ls wiclend to wan te mning 
oparations at levels prescribed in the minng plan. 15. Etabished water comveyance channels should not be roocated, strskhened, or modifed. 

16: f the stream ls dry, he eXCavaton ud not procoed beyond the loweat unditturbed clevaton 
of the sream botom, which Ba functon of local hydraulco, hydrology, and geomiophology. 

17. Ater mintng is oomplete, he edge of the plt should be greded to a 2.5:1 Wope n the directon 
of the ilow. 

18. PP shl take Soco-economic actvites in the roglon thvriough the Grum Panchayat. B, 8tandard Gondltdons 
1 The bardas. on tho curve of the rver etoe hould be tabod by propor bunds and hen 

proper artuton should ba:cared out. Colector, houd monltor so thst the ad minlng 
hod not dlsturb the ecology a the reglon. 2 Minlng wiW be carted ou a per the pproved Minlng Pan. In cage of any violation of Mining Planthe Envronmental'Cearince ven by SEWA Wtand canceled. 3 R shall be ensurod tht xcvion of mnor mlheral das not dsurb or change he undertylng soll charactertca of the rer bed oash, whero rmaing ls caed out. t ahal be ensured thet mning does not In any wwy dtub the rbldity, velodty ond ow 
pattern of tthe rverwater. 

5. shall be ensured that there s no fauna dependant on the river bed or areas dose to mining 
for ts nesing. 

6 Precse mining area wll be jolnty demarçated et te by oficlal of MininRevenue department prior to mining oporatons for al propoals under coneiderton. 7 Paring of vehkcles thoukd not be made on pubic places. B Specal Mossurs hal be sdopted to provent the nqarby wttement rom the mpeca of 
mining actvties. Mantenance oB rotda which trinportaton-�  minor mherals s to 
be undertikn, shatbe caried-out roguty. 9 Meaures for prevention nd cotrol of soii èroglon and managemert of st shll be undertaken. 

10 The proledt proDonent wl ensure NecessaryY peotecion mosur0s aroundthe ming D. weste 
dumps. 

11 Plantation proramme ahal be cared out a pr EMP. §ell ustanance of he tatlon 
Case no. 3595/2015 20f3 
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depaont th.ppbprae omount as etmated for the civity by mining departmenl has to 

be depostéd wih theColecor to tako upthe tvty ater the mine is eshausted. 
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should be ensuréd. No troo-felng shali be done In the leased sros, except oniy with the 
pemission trom competont authorty. 

12 The vehicles transportng mnons shall be covered wih tarogulin or other utable 
enclosures so that no dust particles / fne mattorg escape during the course of transportaion. 

13 Project Proponent shall ensure spproprlate arangement for sheter and drnking water for the mine workers. 

i4 Persons working in dusty ares shal be provided with protective respiratory devices and 
they shall also be Imperted adequste tratning and informatlon on safety and heath aspects. 

15 Dispensary facHWes for frst-aid shall be provdod at ete. 
18 A oopy of the onvironmental deance shal be ubmtted by the Project Proponent to the 

Heads of the Local Bodies, Pancheyat and Munlcipal Bodles, s applcable, in addlon to the 
relevant oficers of he Government 

17 The Ministry or any other competeni authorty may alermodty the conditons or gpuate 
any further condtion In the interest of ervironment proection. 

(262 

18 Concealing factual deta or submksslon of falsalorcated data and failure to comply with any 
of the conditions mendoned sbove may resul in windrawal df this dearance and sttract 
action under the provions of Evironmert (ProtbctionjAct, 1988. 

19 Any appeal against this prior environmental. cearanca shall le wth the Green Trunal, # 
necessary, within a perlod of 30 days ss prscrbéd'undor Secon 16 of the Nattonal CGreen 
Tribunal Act, 2010. 

Endt No. 
Copy to: 

/ SEIAA16 Dated: 

1. Principal Secretary, Department of Environment, Government of Madhya Pradesh, 
Mantralaya, Bhopal. 

2. Member Secretary, SEAC, Research and Development Wing Madhya Pradesh Pollution 
Control Board, Paryavaran Parksar, E-5, ABra Colony Bhopa 4820 16 

4. Collector, Districd Datia, M. P. 

3. Member Secretary, Medhya Pradesh Polluton Control Board, Paryavaran Paris'ar, E-5. 
Arera Colony, Bhopal462016 

5. Diviskonal Forest Officer, Dstrid Datia, M. P. 

Atshatu Shostava) 
Member Secretary 

6. 1.A. Dvision, Nontoring Cel, MoEF& CC, Gol, ndira Paryavaran Bhawan, Jor Bagh 
Road, New Delh- 110 003. 

7. Director (S), Regional otice of the MOEF, Westem Region, Kendriya Paryavaran 
Bhawan, Link Road No. 3 Rav Shankar Nagar, Bhopal482016 

9. District Mining Officer, District Datia, M.P. 
10. Guard file 

8. Director, Geology & Mining, Madhya Pradesh, 29-A, Khani) Bhawan, Arera Hils, Bhopal 
- 462002. 

Case no. 3895/2015 

(Dr. U.M. Shukla) 
Officer-in-Charge 

Jof3 
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1. 

2. 

3. 

4 

5 

114399600.00 fa H 3TGI | fico 01/2/17 27/2/17 T5 BraMG 8547.94 

� I B4RTITHR fRIF 01/2/ 16 27/2/17 T ;ei 128547.94 Jrgfta t HOs 
G|R 5. 11439960.00 +t 8601364.62 = 2,00,41,324.62 |GR H 3IGIT | 

0) 

(26| 

(n) 

Aty sfor, TqifeUR 4a HÍG 1146 feis 25/2/17 (Herqo N) À sofyT 

1. fåg HjC5 1, 3 qeT 4 yatqqu yrAG HY i alaT TRT fAG HA-2 

100 /ACK I 60 % Yit 5. 60/HÀCR | 
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1 

100/eR I 60% q . 60/e I 

2 

5. 100/AeR FT 60 % T 60/yrcr I 

3gHIR T<G 01/2//16 # 31/1/17 TE 

M72/17 H 27/2/17 1# 8,547.94 R 5. 200/yfr HG 1,07,9,588.00 5. 

01/02/ 16 # 31/01/17 
01/2/17 27/2/17 

1,20,000.00 

(ua sftaTI) 

8,457.94 

1,20,000 yier q yt 6. 

(R/gfeR) 
200/ 

/260 

200/ 

) 
2,40,00,000.00 

17,09,588.00 
2,57,09,588.00 

fjE 17/1/17 ylc s TGT BHA 586 fHica 13/11 //17 34goH À Ì 
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2 
3 
4 

5 

/fate/NGT(CZ)/uMt/17, 

yo. 587 faft/NGT(CZ/ufaai/ 17, 

iher.f 13 NOYJ017 

GIT yU pHlca 110/2016 (8t 

aituret,fkais|3 NOY017 

5)s qetz starzAA, fft 3frcor, uu.fa.ats 

2S9 
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O.vo 6SE3, 6s¬9. Set o6-|-17 

Teh minin poyhn 

told 
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pAlco 6S68 
gfa, 

(a) 

Tel:0751-247202, E-mail www.romppcb_gwalior@rediffmail.com 

àGIHfaapaI/2017 

alA-JEU, Asl-a, fMcl afar fT ds HISA Hd . 765, 2222 DI 8.0 EE OI 

GIIM.S.- NGT 

as T . 453 cals 25.10.2017 

8.0 
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1 

2 

4 

5 

art a etr aaen ea 6239 Rais 29.09.17 gas 

zfan . 765, 2222 1 8.0 A Aat t r cTt 

A fais 1.2.2016 
Far fals 1.2.2017 

31.1.2017 � 6 a atau 

26.2.2 0 1 7 � 6 fod A 

AIutSA1/20 1 1 

fdqy 
sau 

6444 

. 958.33 yfa ga Aa 

fàoa R 5. 1006.25 ufd 
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1. 

2 

3 

4. 

yfafefy -

2 

q1g: 0751-2472020, -Ac - romppcb gwalior@rediffmail.com 
Tyfasi/oG1/2017 

U-101, 102, 3Ty, 
Luzurt 3, Jaiferer 

2. AG. afT 3fercZT GI yebzy . st.u. 22/201 5 (ftos), H.L. ä. 106/2017 a 
1030/2016 qtta 3TC9T ufurco £I 

. 9568 T 21.12.2015 

'Sngh Sil ette: Ceneraitiuai.sad uWic.doc 

(ca. . ia) 

faf sfaebrt, A. u. yqyU faejau as, rur t 3tz ue da f ais 25.02.1 7 

(ua. t. f) 

193 
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ufd, 

Tel:0751-2472020,Fax: 075 1-4043498 E-mail www.romppcb gwalior@rediffmail.com 

industriv letter 

t/oat/2018 

-101, 102, 3nfky 

23.01.2018 

Janferre, feais 24l2l|2 

796 ai 29.12.2017 
. 

5. 163 fais 

qct 5. 2,57,09, 5 88/- t 0^ Hga GT GI zu1R qg a 3TGA a) 

( taf.fis ) 

Janfee, faajas 242l13 
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Gaurvanvit Jain
Annexure R-4



1 

2 

bafs 1Ks vÇsiyfaoai/201 8 

yfd. 

1G: 0751-2472020, $- - romppcb gwalior@rediffmail.com 

-101, 102, 3ATZYAH, 

Aaf refere 

y. bis 1858 voIufAaI øqi/20 18 

Taferre, ais |3)y 

1052 foj 24.0 2.2018 

fbn f5 . I zfa frcbo GRI yHLUT F. 11 0/2014 

faeT-zft B. 765, 2222 24AT 8.0 . T ARE st gusifagjrT ug AGA z 

aaferez, faies 

295 

110/2014 ITH 

(ea. fi. Ria) 
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Gbic5 6503 
ufd, 

Tel:0751-2472020, E-mail : romppcb gwalior@rediffmail.com paIyfaat gat/2019 

industriy letter 

-101, 102, tcAyz�  

1. aIs T y . 1525 fcolqF 13.12.2019 
2. 3H [lTY T y . 1857 fdi 13.4.2018 
3. 3T þrtTY y . 1052 Tcojc5 24.2.2019 

ais y . 1525 feaÍE 1: 

yo GbicE/ 6504 Jt gfaat/oaT/20 1g 

(3|| 
MAGIFICENT 

Hztia qa . 1525 feai# 13.12.2019 ¢ p À qaTef afea I 

MP 

765, 2222 HT 8.0 

( va.fai ) 

( Ua.t. Ris ) 
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yafaru ufrar,-5,3tT oetaf,qr-462016 

/849 

ufgftfë -

Fax No :+91-755-2463742 E-nmail : it_mppcb@rediffmail.com 

fafei/ NGT(CZYufdat/22, 

U-101,102 3èAyT yt ts, 

133 

1AY 2U22 

(rovofaan) 

17.07. 110/20 14 faics 

2017 bt yitta 3TGeT 34qrta 3ferefra toât zrfer GTHT Ha 
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